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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

NEW BOM-BAY BENCH: NEW BOMBAY

APPLICATION (STAMP) NO: OF %1990
IN o
ORIGINAL APPLICATION NO: f?gj OF 1990

«eapplicatt.

Vishwanath Laxman:Jadhav .
o Versus _ ,
Union of India and others 1 ...Respondents.A
_ ?7[)’§%'ll’
. INDEX

SR.,IN0.,  PARTICULARS OF ﬁOCUMENTS/DATES/EXH.REF. PQSES

1. APPLICATION DATED'1h.8.199O .1 - 25

2.  Bxhibit 14 o
NOtlflcaIlon dated 10.01. 1989 together
» wlith the integrated seniority list. 26 - 35
3. - Exhibit 1Bt~ .
Representation dated 16. #01999 _
of the applicant, 36 - 37
k. Exhibit 1gr .
Copy of BallwayBoard's directives
- dated 31.08.1989. ' 38 - 39
5e BExhibit 1Dr

Copy of letter dated 18.5.1990 from
Chief Personnel Officer(S&M) to |
Officer-in-charge. 40

6e  Exhibit 'Er :
Notlflcationx dated 2. 5 1990 of the

2nd Respondent. ‘ 41 - 49

7. Exhibit EEM tFt- "
Reply dated 2h005 1990 received

by offlcer-ln-charge. ’ 50

8e EXhlblt 'I" ’
Representation dated 31.05 1990

‘of the applicant. . 51 .52

9. Exhibit tHt ' Co '
Notiflcatlonx dated 21 2 1990

announc1ng ertten Examlnatlon/

and viva voce. 53 - 60
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; . Mr.,R.C. Kotiankar, Advocate for
| Miss A.S. Kaushik, Adwocate appears
for the applicant. ‘
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Before the hearing of the case is started
Shri J.G.Sawant, learned counsel for the respondents

stated that the proposed examination has been cancelled

and a fresh notification has been issued and as such there
is no integrated seniority list for the purpose of the
examination which is dnder challenge in the application.,
Shri Rama Murthy learned counsel for the applicant states
that the applicatién has become infructuous as faf as
‘reliefs 'A' and 'Bf are concerned. So far as reliefs
'C* and 'D' are concerned it has not become infructuous.
The proposed examihation in which the applicant has been
excluded, the relief 'C' and 'D' are inter-linked with
v"}, ' the same and accordingly the application becomes
infructuous. Howevef, we make it clear that so far as
the claim of the seniority of the applicant in any
integrated seniority list over Shri S.S.iore or anothef
person 1is concernea or if the question of inter se seniority
between D.S.K~I and 0.S.I shall remain alive and it may
not be taken as if;the same has been decided and 1t 1is
expected that the respondents would conduct fresh
examination after taking into consideration this aspect
s : also and we would not I?ke the applicant or others to
come before the Tribunél again for the said purpose.
Shri Ramamurthy states‘ﬁhat the seniority of the applicant
has to be decided in accordance with the Railway Board
Circular at Ex.'C'. Any how we are &my not expressing
any opinion on the same. The application stands disposed

of on the above lines.

L -

(M.Y.FRIOLKAR) - (U.C.SRIVASTAVA)
MEMBER (A ) : VICE~CHA TRIMAN .
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